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LOK SABHA

Thwraday. March 30, 1978/Choitra 9, 
1900 (Saka).

The Lok Sabha met at Eleven of 
the Clock

[Mb. Spe a k e r  in the Chair].

ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA) (a) to
(c). A statement is laid on the Table 
of the House

Statement

(a) to (c) According to a policy 
decision taken by the Government in 
June, 1976. no firm or organisation 
or individual shall engage in the rec-
ruitment of skilled, semi-skilled and 
unskilled workers from India for being
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taken foi employment abroad unless 
registered and duly approved for the 
purpose by the Ministry of Labour. 
Foreign arms and organisations are 
not eligible for registration but they 
may engage an Indian company or 
organisation registered with the Minis-
try of Labour to act on their behalf. 
Indian Firms or organisations engaged 
in consultancy or execution of works 
on contract or sub-contract basis, are, 
however, allowed to recruit directly 
without going through recruiting 
agency their own requirements ot 
skilled, sem i-skilled and  unskilled 
workers for service abroad on the 
terms and conditions of employment
lo  be approved by the Ministry of 
Labour. An official Committee has 
recently been appointed to examine 
the whole question of overseas recruit-
ment ami to streamline the procedure 
for registration of recruiting agents, 
deployment of workers, etc. One of 
the terms of reference of this Com-
mittee is to suggest ways and means 
of deployment of workers on Govern-
ment to G overnm ent basis. On receipt 
of the recommendations of this Com-
mittee, the question will be further 
exam ined bv Government and a deci-
sion taken
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SHRI RAVINDRA VARMA: I am 
sorry that the hon. Member is sorry: 
he does not find the answer to his 
question in the statement.

J  11(ir jm*T>* a * f j  : f o f r  *r s< rc 

Afant

SHRI RAVINDRA VARMA: This 
question has been raised in the House 
and the Chair has ruled that, accord-
ing to the rules, a Minister can choose 
the language of his reply. He can 
listen to the translation.

The question ol the hon. Member is 
‘whether the Government propose to 
qggjgn this work to some Government 
agencies’, and in my answer we have 
pointed out the existing system lor 
registering recruiting agencies, and we 
have also said that, in view of the 
fact that in spite of this process and 
procedure for registration there are 
cuses which tire brought to light of 
irregularities or complaints about Mv- 
ing conditions or injustices to our 
workers deployed elsewhere, w e have 
appointed a Committee to go into all 
aspects of this question to streamline 
the existing procedures and to examine 
among other things, the steps that we 
have to take, both on the govern-
mental plane and in regard to regula-

tion q! non-governmental agency 10 
ensure that there is no injustice done 
to our workers.
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SHRI RAVINDRA VARMA: There 
are two aspects of this question. One 
is about what the hon. Member says, 
that there are individuals who have 
not registered themselves and who, r t  
spite of the fact that they have not 
registered themselves, are recruiting 
for the purpose of deployment or em-
ployment in other countries. It is 
obvious that this is done without the 
cognizance of the Labour Ministry and 
in spite of the fact that the Govern-
ment’s decision in this regard clearly 
stipulates the necessity for registra-
tion. I t is not possible for the Govern-
ment to say who are the people who 
are illegally recruiting. If it comes to 
our knowledge that somebody is illeg-
ally recruiting persons, of course, we 
take such action as we have to take 
against him. Therefore, if the hon. 
Member expects me to furnish a list 
of the people who are illegally recruit-
in g  workers lor deployment elsewhere, 
I am afraid this is not possible because 
whatever information we have, we use 
it to trike action against such people.

The second point is about case* 
where there have been complaints 
about registered agencies. Wherever 
there have been complaints about re-
gistered agencies, we have taken



action. I  do not think it is possible 
for me to give all the instances. All 
I can say is that, in such cases, what 
we do is to make enquiries through 
our Embassies in these countries, 
through intelligence and through all 
other means available to the Govern-
ment, and where the cases are such 
that we deem it necessary to send a 
team from here to make an on-the- 
spot inquiry, we send a team from 
here to make an on-the-spot inquiry. 
Therefore, whenever complaints are 
received, we take action. There axe 
cases where the registration o£ fiims 
has been cancelled because such irre-
gularities have come to light. I can 
assure the hon. Member and the
House that whenever any such re
ports are brought to our notice, we
take action on those leports.
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SHRI RAVINDRA VARMA: The hon. 
Member is near the truth of the mat 
ter when he says that in the Labour 
Ministry, there is a Cell which deals 
with this question It it the Overseas
Employment—Cell of the Labour
Ministry. The work of this Cell is to 
see that those who want to recruit Ii<- 
dian workers for deployment else 
where on behalf of foreign companies
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are registered. They suply to the 
Ministry the terms of contract under 
which these workers are recruited so 
that the Ministry has a  chance (1) to 
enquire into the antecedents of the 
employers abroad, (2) to enquire into 
the entecedents of the recruiting 
agent, (3) to look into and scrutinise 
the conditions of employment and 
(4) then to communicate with our 
Embassies in these countries to ensure 
that these terms of the contract are 
not violated.

The second part of the hon. Mem-
ber’s question is about the advisability 
of having a governmental agency for 
the purpose of recruitment I would 
like to state in answer to this question 
that we have already nine public ec* 
tor agencies which are also recruiting 
workers for deployment elsewhere and 
two State Governments have also fo r-
med Corporations of their own one, 
the Kerala Government and the other, 
the Orissa Government for recruit-
ment for deployment elsewhere.

The next question that arises from 
what the hon. Member has said is 
whether the Government thinks H 
necessary at this stage to have * 
monopoly for the recruitment and 
deployment of workers in other coun-
tries. This is a matter which has been 
examined and which is under ex-
amination. We do not feel that at 
this moment, the objective of makinp 
full use of opportunities of employ-
ment elsewhere can be served by 
monopolising the recruitment.

SHRI K. A. RAJAN; I can very well 
understand what the hon. Minister 
says. We know that so many people 
are going abroad for employment 
Why not consider to have an Oversea j  
Employment Corporation so that th»‘ 
sort of mal-practices could be rectified

SHRI RAVINDRA VARMA: I havo
already stated thai this is one of the1 
ideas being considered.

SHRI BALWANT SINGH RAMOO 
WALIA: i  would like to draw the at-
tention of the hon. Minister, through
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you, to something which happened be-
fore June 1976. In Punjab and some 
other provinces, some unauthorised 
agents recruited thousands of people 
for employment outside, "brought them 
to Delhi and then gave them tickets 
and sent them to Amritsar or Bom- 
buy. Thousands of people have comp-
lained that they were cheated by un-
authorised agents and they have been 
mulcted of thousands of rupees.

Will the hon. Minister assure the 
House that he will set up an inquiry 
committee to inquire how many agents 
looted and cheated innocent people ‘u 
tho country so that a proper inquiry 
is made to find out who ’s primarily 
responsible and necessary lemedia) 
measures taken?

SHRI RAVINDRA VARMA: The
hon. Member referred to something 
that has happened before 1976. There 
are many things that happened in
1972 and 1974 also prior to 1976.
(Interruptions)

SHRI K. LAKKAPPA: They are
angels.

SIIRI RAVINDRA VARMA; It is 
precisely because such reports came 
to the knowledge of the government 
and the happenings that the hon Mem-
ber refprred to came to the attention 
of the (Jovernemnt that in 1976 a 
decision was taken that recruitment 
should be thiough registered agents.

SHRI M, RAM GOPAL REDDY: Just 
now the Minister has said that he has 
constituted a committee to go into the 
details ol all these affairs. I want to 
know the names of the members of 
this- committee and what are its terms 
of reference? And does he intend to 
include one or two members of Parlia-
ment, especially from the Opposition 
m it?

MR. SPEAKER: And especially Mr. 
Ram Gopal Reddy.

SHRI RAVINDRA VARMA: T am 
well aw ar*  of the keen interest that

the hon. Member takes on this sub-
ject. So I am not quite sure whether 
the hon. Member is unaware of the 
terms of reference of the committee 
or its composition. II will not be, I 
think, possible in the limited time at 
my disposal to read out its terms of re-
ference ----

MR. SPEAKER: No, no. You may 
Jay it on the Table.

SHRI RAVINDRA VARMA: I shall 
lay it on the Table because it :.s quite 
a long thing.

But. as iar as the composition of 
the committee is concerned, I must 
say that it is a committee consisting 
of representatives at Joint S e c ta r ie s  
level from the Ministries that are con 
cemed and involved including tho 
Labour Ministry, Ministry of External 
Affairs, the Ministry of Commerce, 
the Ministry of Finance and th-» Minis-
try  of Home Affairs and this com-
mittee will get the opinion of all those 
who are interested, including organi-
zations of registered agents, <rade 
unions and others who have expressed 
their interest on this subject an'i who 
have stated that they have suggestions 
to make for streamlining the whole 
thing.

CHOWDIIRY BALBIR SINGH: Mr 
Speaker, Sir . .

MR. SPEAKER Qu-^mu N> 511- 
Shri Sauchta Roy AUept

THE MINISTER OF STEEL AND 
MINES (SIIRI BIJU PATNAIK): I  
am to answer his question but the 
number is absent Sometimes hon 
Members table tffeir questions but they 
are not present to put their questions. 
They make us do the home-work but 
they do not come. There must be 
some provision to penalise them.

SHRI K. LAKKAPPA What about 
Ministers?

SHRI KANWAR LAL GUPTA: What 
about the Ministers who are not ready 
with their answers?
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SHRI BIJU PATNAIK: They are at 
least present

SHRI KANW*R LAL GUPTA: But 
there are many Mi.v&xrs who do not 
know.

MR. SPEAKER: Question No. 516— 
Shri Subhash Ahuja.

v<TTfirprT i f i f f  

♦ s is . : w t

fa  :

( w ) fJTT ?rrep % ^ r z  
% fart* gqrfirer ^  t o t t

*rt£ jfm r

w m  sr^T n m  *r 3W«sr t  ;

(9 )  r̂, <tt  w r tnrfemr if

s r t ^  m tr  **rrfa?r f ^ n  v t tw  ;

vfrr

( * t) ^t, *ft w  v t  **nfacT
ir  f ^ g r r r  t o  w r r  ?

THE MINISTER OP STEEL AND 
MINES (SHRI BIJU PATNAIK): (a) 
and (b). The proposal for setting up 
a pelletisation plant for utilising 
Bailadila iron ore fines is under 
active consideration of the Govern-
ment.

(c) Construction of the plant is 
expected to take about 3 to 4 >cars 
after investment decision.

tnjfSCT :
5mrf^JT?ft^^?rcTTiTTtfv srT?rnte
fr fsTTÔ r * r

% fa*r ^  t t w  mr%
* T  5 T O T t *PT fs R TT f  I $
qtfr 'STTffT ^ t t — t r m r  *  f t  
s t o  *pt  sw rer rp?r-T«F!T
w r f f  *ft  fa m  |  sror f a s  w r i t

W  c?rte v )  w r f a r  *pt *pt 
fW P Cf ?

SHRI BIJU PATNAIK: I have said 
that it is under the active considera-
tion of the government. What more 
does he want to know?

«ft WTJpTT : t  ijflfr
sft ft ^ ’TfTT =5TT̂TT j  f a  sqrpff fT
mmfarrvftnrifa: s m f a a *  *r*pi 
^ *?> ?t*tt *»r ? sfcsr

?mr%«mr^T5RgT?r 
wm  t  fa  *wr sfcr *re»f?TT
^  PTTftRT *FT̂  %
«pr?sn% v t  kmst *.n t f f c R

w w  ft **rrfar w& t 1 1
w  t t sit  sr&r *r * *  ^ t w p t  ^mnr̂ r

yrmePTT t  ? q-f? ^WTT^TT |  eft 
W  3>F 5PTT 5WT ?

SHRI BIJU PATNAIK The hon. 
member is giving information. I do 
not have that information

MR. SPEAKER: He has usked by 
what time you are likely

SHRI BIJU PATNAIK- After the 
decisions are taken, it will take throe 
to four years

MR. SPEAKER: Are you willing to 
entrust it to the Madhya Pradesh 
Government?

SHRI BIJU PATNAIK There is no 
such proposal.

SHRI VEERABHADRAPPA: When
will the pelletisation plant at Dona- 
wali commence?

MR. SPEAKER: This does not arise 
from this. This is only about Baila- 
dlla Plant.

SHRI BEDABRATA BARUA: The
location of Bailadila is such that it 
is almost a loss to transport this ore 
as it is, I think, through Vizag to




